
FIR No.634/2020 
PS Wajirabad 
Us 380 IPC 

State Vs. Amir Khan 

11/06/2021 

Present application u/s. 438 Cr.P.C. has been filed on behalf of accused 

Amir Khan for grant of anticipatory bail. 

(Proceedings Convened through Video Conferencing) 

Present Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO has not joined the proceedings through V.C. 

Mr. Sohaib Akhtar, Ld. Counsel for the accused Amir Khan (through V.C.). 

Ahlmad is absent. 

Detailed report not filed by the SHO/ IO. 

Issue notice to the SHO/ IC with direction to file compete/ appropriate/ 

detailed reply to the aforesaid bail application of the accused positively and IO is directed 

to appear on the next date of hearing 

At the request of counsel for the accused, the aforesaid bail application 

of the accused be put up for consideration on 21/06/2021. Date of 21/06/2021 is given 

at the specific request and convenience of counsel for the accuSed 

Order be uploaded on the website of the DethiDistrict Court. 

(Vijay Shankar)
ASJ-05 Central District
Tis Hazari Courts, Delhi 

11/06/2021(G) 



FIR No.l138/2021 
PS Subzi Mandi 

U/s 307/341/34 FPC 
State Vs. Amit Kumar Parveen 

esent application u/s. 439 Cr.P.C. has been filed on hehaif of accused Amit Kumar 
Parve rgrant of interim bail for the period of 90 days under the H.P.C. guidelines. 

(Procecdings Convened through Video Conferencing 

Present Sh. Anil, ILd. Addi. P.P. for the State (through V.C.). 
None has joined the proceedings through V.C. on behalf of the accused Amit Kumar @ 

Parveen 

Ahlmad is absent. 

In the interest of justice, I am not passing any adverse order on account of non- 

appearance of counsel for the accused. 

Report not received from the 1O. 

Report received from the concerned Jail Superintendent. 
Issue fresh notice to the SHO/ 1O to file report regarding previous involvement of the 

accused and list of all pending cases against the accused on the next date of hearing 
The aforesaid bail application of the accused be put up for consideration on 

23/06/2021 

Issue notice to the IO for the next date of hearing i.e. 23/06/2021. 
Order be uploaded on the website of the Delhi Distri�t Cour 

(Vijay Shankar) 
ASJ-05, Certral District 

TS Hazaeí Courts, Delhi 
11/06/2021(G) 



( 
Bail Application No.2041/2021 
FIR No.51/2021 

PS Civil Lines 

Uls 498-A/306 IPC 
State Vs. Hari Om Diwakar 

resent 20 application u/s. 439 Cr.P.C. has been filed on behalf of acused 
Hari Om Diwakar for grant of regular bail. 

(Proceedings Convened through Video Conferencing) 
Present Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO/ W-SI Meena Chawla is present (through V.C.). 

Sh. Hemant Kumar Singh, Ld. Counsel for the accused Hari Om Diwakar 

(through V.C.). 
Sh. Gaurav Bhardwaj, Ld. Counsel for the complainant (through V.C.). 

Ahlmad is absent. 

TCR is not received. TCR be called for the next date of hearing. 
At joint request, the aforesaid bail application of the accused be put up for 

Consideration on 22/06/2021 Date of 22/06/2021 is given at the specific request and 

convenience of counsel for the parties. 

IO is bound down for the next date of hearing i.e. 22/06/2021. 
Order be uploaded on the website of the Delhi DistietCourt. 

(Vijay Shankar) 
ASJ-05, Central District 
Tis Hazari Courts, Delhi 

11/06/2021(G) 



FIR No.94/2021 
PS Subzi Mandi 

U/s 420/411/34 IPC 
State Vs. Mohd. Jahangir 

r706/2021 

Present first application u/s. 439 Cr.P.C. has been filed on behalf of the 
accused Mohd. Jahangir for grant of regular bail. 

Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 
IO/ SI Atul Sharma is present (through V.C.). 

Mr. Wahaj Ahmed. Ld. Counsel for the accused Mohd. Jahangir (through 

V.C.). 

Ahlmad is absent. 

Issue notice of the present bail application to the State. Addl. P.P. for the State 

accepts the notice of the aforesaid bail application. 

Reply to the aforesaid bail application of the accused is filed by the 10. 

It is submitted by counsel for the accused that in the present case, charge-sheet 

has already been filed and same is pending before the concerned Ld. MM. 

TCR be called for the next date of hearing. 

At the request of counsel for the accused, the aforesaid bail application of 

the accused be put up for consideration on 23/06/2021, Date of 23/06/2021 is given at the

specific request and convenience of counsel for the accused. 
1O is bound down for the next date of hearing i.e. 23/06/2021. 
Order be uploaded on the website ef the Delhi DistrictCourt. 

(Vijay Shankar)
ASJ-05, Central District
Tis Hazari Courts, Delhi 

11/06/2021(G)



FIR No.98/2021 
PS Burari 
U/s 307/34 IPC 
State Vs. Naseem Ahmad 

11/06/2 
Present application u/s. 439 Cr.P.C. has been filed on behalf of the accused d for grant of interim bail. Naseem Ahi 

(Proceedings Convened through Video Conferencing) 
Present Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO/ SI Suresh Bhatia is present (through V.C.). 
Sh. Vidur Sikka, Ld. Counsel for the accused Naseem Ahmad (through V.C.). 

Ahlmad is absent. 

Issue notice of the present interim bail application to the State. Addl. P.P. for the 
State accepts the notice of the aforesaid bail application. 

Reply to the aforesaid bail application of the accused is received. 
It is submitted by counsel for the accused that in the present case, charge-sheet has 

already been filed and same is pending before the concerned Ld. MM. 

TCR be called for the next date of hearing. 
SHO 1O is directed to file report regarding medical condition of mother of the 

accused, availability of the family members of the accused and whether immediate hospitalization of mother of the accused is required or not and also to file verification report of medical documents of mother of the accused on the next date of hearing. 
At the request of counsel for the accused, the aforesaid bail application of the accused be put up for consideration on 18/06/2021. Date of 18/06/2021 is given at the specific request and convenience of counsel for the accused. 
IO is bound down for the next date of hearing i.e. 18/06/2021. 
Order be uploaded on the website ofthe Dethi-District¬ourt 

(Vijay Shankar 
ASJ-05, Centya Disirict 

Ts Hazari Courts, Delhi 
1f06/2021(G) 



FIR No.140/2019 

PS Daryag/anj 
U/s 302/147/148/34 IPC 

State Vs. Suwaleen 

11/06/2021 

File taken up today on the application 439 Cr.P.C. of accused Suwaleen for grant of 

interim bail for the period of 90 days as per the H.P.C. guidelines. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

Sh. Vikrant Chowdhary, Ld. Counsel for the accused Suwaleen (through V.C.). 

Ahlmad is absent. 

It is submitted by counsel for the accused that the accused has filed the present interim 

bail application as per the H.P.C. guidelines as well as on the medical ground of wife of the accused. It is 

further submitted by counsel for the accused that the accused is not pressing the present interim bail 

application under the H.P.C. guidelines and the present interim bail application be treated only on medical 

grounds of wife of the accused. Heard. Request is allowed. 

Issue notice of the present bail application to the State. Addl. P.P. for the State accepts 

the notice of the aforesaid bail application. 

Issue notice to the SHO/ IO to file report regarding medical condition of wife of the 

accused, availability of family members of the accused and whether immediate hospitalization of wife of 

the accused is required or not and also to file verification report of medical documents of wife of the 

accused on the next date of hearing. 

At the request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 21/06/2021. Date of 21/06/2021 is given at the specific request 

and convenience of counsel for the accused. 

Order be uploaded on the websit� of the Delhi DistrietCourt. 

(Vijay Shankar) 
/ASJ-05, Centrat District 

Tis Hazari Courts, Delhi 

11/06/2021(G) 



SC No.12/2021 

FIR No.59/2019 

PS Burari 

Uls 365/302/ 34 IPC 

State Vs. Ajay Kumar 

11/06/2021 

File taken up today on the application 439 Cr.P.C. of accused Ajay Kumar 

for grant of interim bail for the period of 90 days as per the H.P.C. guidelines. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO/Inspector Ashok Kumar is present through V.C. 

Sh. Sandeep Gupta, Ld. Legal Aid Counsel for the accused (through V.C.). 

Ahlmad is absent. 

Issue notice of the present bail application to the State. Addl. P.P. for the State 

accepts the notice of the aforesaid bail application. 

SHO/ IO is directed SHO/ I0 to file reply to the aforesaid bail application of the 

accused including the report regarding previous involvement of the accused and list of all 

pending cases against the accused on the next date of hearing. 

Issue notice to the concerned Jail Superintendent to file the jail conduct report of 

the accused, period of custody of the accused, nominal roll of the accused and list of all pending 

cases against the accused, on the next date of hearing, 

At the request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 18/06/2021. Date of 18/06/2021 is given at the specific 

request and convenience of counsel for the accused. 

Order be uploaded on the website of the Delhi District Court. 

(Vijay Shánkär) 
ASJ-05, Central District 

Tis Hazari Courts, Delhi 

11/06/2021(G) 



FIR No.20/2015 

PS Kamla Market 

Us 302/396/412/34 IPC 
State Vs. Adil @ Shahzada 

11/06/2021 

File taken up today on the application 439 Cr.P.C. of accused Adil Shahzada for 

grant of interim bail 
(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO/ Inspector Yashbir Singh is present (through V.C.). 

Mr. Asghar Khan, Ld. Counsel for the accused Adil Shahzada (through V.C.). 

Ahlmad is absent. 

Report received from the Superintendent of Prison, Central Jail No.04, Tihar, New Delhi. 

It is submitted by Addl. P.P. for the State the present application is not maintainable, as 

the accused has not surrendered timely after the expiry of interim bail period. 

It is submitted by counsel for the accused that after the expiry of interim bail period, 

accused went to surrender before the concerned Jail Superintendent but the jail authorities refused to get 

him admitted in the jail and that is why, the accused surrendered before the concerned Jail Superintendent 

on 31.03.2021 and appropriate report in this regard be called form the concerned Jail Superintendent. 

Heard. The concerned Jail Superintendent is directed to file appropriate report as to 

whether the accused has timely surrendered or not after the expiry of the interim bail period in terms of 

the directions passed by the Hon'ble Supreme Court and the Hon'ble High Court, on the next date of 

hearing. 
At the request of counsel for the accused, the aforesaid bail application of the 

accused be put up for clarifications/ consideration on 17/06/2021. Date of 17/06/2021 is given at the 

specific request and convenience of counsel for the accused.

IO is bound down for the next date of hearing i.e. 17/06/2021. 

Order be uploaded on the webste of the Delhi Distfict Court 

(Vijay Shankar) 
ASJ-05, Central District 

Tis Hazari Courts, Delhi 

11/06/2021(G) 



CNR No.DLCT01-013415-2019 

SC No.125/2021 

FIR No.303/2018 

PS Kamla Market 

Uls 392/395/397/34 IPC 

State Vs. Saddam Bhura 

11/06/2021 

File taken up today on the application u/s. 439 Cr.P.C. of accused 

Saddam Bhura for grant of interim bail for the period of 90 days under the 

H.P.C. guidelines. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

Sh. S.G.Goswami, Ld. Counsel for the accused Saddam Bhura (through 

V.C.). 

Ahlmad is absent. 

It is submitted by counsel for the accused that he may be permitted to 

withdraw the present interim bail application of the accused. Heard. Request is allowed. 

At the request of counsel for the accused, the present interim bail 

application of the accused Saddam @ Bhura is dismissed as withdrawn. 

Order be uploaded on the website of the Delhi District Court. 

Ld. Counsel for the accused is at liberty to collect the copy of the present 

order through electronic mode. 

(Vijay Shankar) 
ASJ-05, Centfal District 
Tis Hazari Courts, Delhi 

11/06/2021(G) 



CNR No.DLCTOL-00.ANO1-201 

SC No.162/2021 

FIR No.134/2015 

PS Lahori Gate 

U/s 395/397/412/34 IPC and 25/27 A Aut 

State Vs. Tahir Hussain 

11/06/2021 

File taken up today on the application 439 Cr.P.C, fe I AY 

Hussain for grant of regular bail. 

(Proceedings Convened through Video Confereneing) 

Present: Sh. Anil. Ld. Addl. P.P. for the State (through V.C.). 

Mr. Amjad Khan. Ld. Counsel for the accused Tahir Hussain (thre 

V.C.). 

Ahlmad is absent. 

It is submitted by Addl. P.P. for the State that he has not gone through the 

complete file for the purpose of clarifications. 

Addl. P.P. for the State and counsel for the accused seek further time tor 

clarifications. Heard. Request is allowed. 

Issue notice to the IO for the purpose of the clarifications, for the next date 

of hearing. 

At joint request, the aforesaid bail application of the accused be put up tx 

clarifications/ re-arguments on 17/06/2021. Date of 17/06/2021 is given at the sptfk 
request and convenience of counsel for the parties. 

Order be uploaded on the website gl the DeJhi District Court 

(Vijay Shankur) 
ASJ-05, Central Distriet 

TisMazari Courts, Dellh 
1/06/2002 1G) 



CNR No.DLCTO1-013415/2019 

SC No.125/2021 

FIR No.303/2018 

PS Kamla Market 
U/s 392/395/397/34 IPC 

State Vs. Saddam Bhura 

11/06/2021 

File taken up today on the application 439 Cr.P.C. of accused Saddam @ 

Bhura for grant of regular bail. 

(Proceedings Convened through Video Conferencing) 

Present Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

10/ SI Naresh Kumar is present (through V.C.). 

Sh. S.G. Goswami. Ld. Counsel for the accused Saddam@ Bhura (through V.C.). 

I0/ SI Nishant Dahiya has not joined the proceedings through V.C., as he is stated 

to be out of station. 

Ahlmad is absent. 

Issue fresh notice to the I0/ SI Nishant Dahiya, for the next date of hearing. 
At the request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 23/06/2021. Date of 23/06/2021 is given at the specific 
request and convenience of counsel for the accused. 

IO/ SI Naresh Kumar is bound down for the next date of hearing i.e. 23/06/2021. 
Order be uploaded on the website of the Delhi Distric Eourt 

(Vijay Shankar 
A$J-05, Central District 

Ti[ HazatiCourts, Delhi 
11/06/2021(G) 



FIR No. 303/2014 

PS Subzi Mandi 

Us 302/307/120-B/34 IPC and 25/27/54/59 Arms Act 

State Vs. Karan @ Raj Karan 

1 1/06/2021 

File taken up today on the application u/s. 439 Cr.P.C. of accused Karan @ Rai 

Karan for grant of interim bail. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

IO/ Inspector Rajesh Kumar is present (through V.C.). 

None has joined the proceedings through V.C. on behalf of the accused Karan @ 

Raj Karan. 

Ahlmad is absent. 

In the interest of justice, I am not passing any adverse order on account ot non- 

appearance of cournsel for the accused. 

Report filed by the I0. 

It is submitted by the 1O that mother of the accused has not got conducted her 

ultrasound. 

SHO IO is directed to file further report on the next date of hearing regarding 

medical condition of mother of the accused, availability of the family members of the accused and as 

to whether immediate hospitalization/ surgery of mother of the accused is required or not and if 

surgery is planned, for which date. 

The aforesaid bail application of the accused be put up for consideration on 

19/06/2021

IO is bound down for the next date of hearing i.e. 19/06/2021. 

Order be uploaded on the website ofthe Nelhi Distrigt Court. 

(Vijay Shankar) 
ASJ-05, Central District 

Tis Hazari Courts, Delhi 
11/06/2021(G) 



FIR No.87/2018 

PS Gulabi Bagh 

U/S 308/323/341/34 IPC 

State Vs. Sunder @ Rahim 

I1/06/2021 

File taken up today on the third application 439 Cr.P.C. of accused 

Sunder @ Rahim for grant of interim bail for the period of 90 days under the H.P.C. 

guidelines. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

Sh. Kamlesh Kumar, Ld. Legal Aid Counsel for the accused Sunder @ Rahim 

(through V.C.). 

Ahlmad is absent. 

It is submitted by legal aid counsel for the accused that in the present case, 

interim bail application of the accused Sunder @ Rahim has already been allowed by this 

Court vide order dated 10/06/2021 and in view of the same, he may be permitted to withdraw 

the present interim bail application of the accused. Heard. Request is allowed. 

At the request of legal aid counsel for the accused, the present interim bail1 

application of the accused Sunder Rahim is dismissed as withdrawn. 

Order be uploaded on the website of the Delhi District Court. 

Legal Aid Counsel for the accused is at liberty to collect the copy of the 

present order through electronic mode. 

(Vijay Shankar) 
ASJ-05, Ceptral District 

/Tis Hazarí Courts, Delhi 

11/06/2021(G)



CNR No.DLCTO1-009469-2020 

SC No.190/2021 

FIR No.147/201 

PS Nabi Karim 

State Vs. Danish Ali 
1 1/06/2021 

File taken up today on the application u/s. 439 Cr.P.C. of the accused 

Danish Ali for grant of regular bail. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

None has joined the proceedings through V.C. on behalf of the accused 

Danish Ali. 

Ahlmad is absent. 

None has joined the proceedings through V.C. on behalf of the accused 

even on 24/05/2021 and 03/06/2021. It appears that the accused/ counsel is not willing to 
pursue the present bail application. Accordingly, the present bail application of the 

accused Danish Ali is dismissed in default on non-appearance. 

Order be uploaded on the website of the Delhi District Court. 

(Vijay Shankar) 
ASJ-05, Central District 

Tis Hazari Courts, Delhi 

11/06/2021(G) 



FIR No.303/2014 

PS Subzi Mandi 

U/s 302/307/34 IPC 

State Vs. Surender 

11/06/20)21 

File taken up today on the application u/s. 439 Cr.PC of accused Surender 

for grant of interim bail for the period of 90 days. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

1O/ Inspector Bhanu Pratap Singh is present through V.C. 

Sh. Neeraj Kumar Jha, Ld. Counsel for the accused Surender (through V.C.). 

Ahlmad is absent. 

Report received from the concerned Jail Superintendent. 

Report is stated to be filed by the 1O. 

Counsel for the accused and 1O seck time for filing the status of all pending cases 

against the accused. Heard. Request is allowed. Status of all pending cases against the accused 

be filed positively on the next date of hearing. 

At the request of counsel for the accused, the aforesaid bail application of 

the accused be put up for consideration on 18/06/2021. Date of 18/06/2021 is given at the 

specific request and convenience of counsel for the accused. 

IO is bound down for the next date of hearing i.e. 18/06/2021. 
Order be uploaded on the website of thetDelhi District Court. 

(Vijay Shankár) 
A$J-05, Central District 

Tis Hazari Courts, Delhi 
11/06/2021(G) 



FIR No.364/2014 

PS Sadar Bazar 

U/s 302 IPC 

State Vs. Mohd. Kadir 

11/06/2021 

File taken up today on the application u/s. 439 Cr.P.C. of accused Mohd. 

Kadir for grant of interim bail for a period of 90 days. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

Sh. Sandeep Gupta, Ld. Legal Aid Counsel for the accused Mohd. Kadir (through 

V.C.). 

Ahlmad is absent. 

Report not received from the concerned Jail Superintendent. 

Issue fresh notice to the concerned Jail Superintendent to file report as to whether 

the accused Mohd. Kadir has timely surrendered in the jail after the expiry of interim bail period 

or not, on or before next date of hearing. 

Counsel for the accused seeks time for clarifications in respect of maintainability 

of the present application. 

At the request of counsel for the accused, the aforesaid bail application of the 

accused be put up for clarifications/ consideration on 18/06/2021. Date of 18/06/2021 is given at 

the specific request and convenience of counsel for the accused. 

Order be uploaded on the website of the Delhi Distríct Court. 

(Vijay Shankar) 
ASJ-05, Central District 

Tis Hazari Courts, Delhi 

11/06/2021(G) 



FIR No.304/2020

PS Karol Bagh 

U/s 386/392/397/506/34 ipe & 25/54/49 Arms Act 

State Vs. Keshav Kakkar 

11/06/2021 

File taken up today on the application 439 Cr.P.C. of accused Keshav 

Kakkar for grant of interim bail. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

Sh. Kanwar Udai Bhan Singh, Ld. Counsel for the accused Keshav Kakkar 

(through V.C.). 

Ahlmad is absent. 

Reply regarding status of pending cases against the accused is received. 

It is submitted by counsel for the accused that he may be permitted to 

withdraw the present interim bail application of the accused. Heard. Request is allowed. 

At the request of counsel for the accused, the present interim bail 

application of the accused Keshav Kakkar is dismissed as withdrawn. 

Order be uploaded on the website of the Delhi District Court. 

Ld. Counsel for the accused is at liberty to collect the copy of the present 
order through electronic mode. 

(Vijay Shankar) 
ASJ-05, Central District 

Tis Hazari Courts, Delhi 

11/06/2021(G) 






























